
IN THE CENTRAL ADMIWISTRI3TISJE TRIBUNAL : KYDERABAD BECH 

AT HYDERASAD 

DATE OF ORDER : 19-2-97 

Between :-

E .Baiaiah 

Applicant 

And 

The Sub—Divisional Inspector of 
Post Offices, Sulurpeta Sub Division, 
Sullurpeta, 

The Superintendent of Post Offices, 
Gudur Division, Gudur. 

The Post Master General, Vijayauada. 

Respondents 

Counsel for the Applicant: 

Counsel for the Respondents 

Shri K.tienkateshuar Rat, 

Shri Kota Bhaskar Rat,, CGSC 

CUR AM 

THE HON'BLE SHRI R.RANGARJAN 	; 	MEF'ER (A) 

THE HON'BLE SHRI B.S.JAI PARAMESHWARrJ : MEMBER (J) 

(Order per Kon'b)a ;Shri B.S.Jai Parameshuar, Member (J)i ). 

.2. 



(Order per Hon'ble Shri B.S.Jai P!Jameshwar,  Member (a) ). 

None for the applipant. Appik ant is also absent. Heard 

Sri Kota Ohaskar RaS. We are deciding this DA after hearing the 

standing counsel for the respondents and Si the basis of the 
v.($C))Qj-. 

material placedQn the recordtin  accordance  withkthe  CAT(P) Rules 

*s444-r 1987. 

20 	The applicant while working as EDMCZOA was served with a 

charge memo dt.21-2-91 direcing him to submit his explanation 

within 10 days. The applicant submited this explanation on 22-1-91. 

The authorities conôernedwere not convinced with the explanation 

and initiated the Disciplinary Praceedings. An Enquiry was conducted 

in accordance with the ruls s, The Enquiry officer submitted his 

report holding that the 
crar9e 

 against the applicant had, been proved. 

The Disciplirry Authority by his proceedings No.PL/EOOA/Karijatha BC 

dt.17-6-93 acceptind t he findings of the Enquiry Officer and imposed 

wPenaltY of removaii of the applicant from service. 	ji,4nst the said 

punishment order the appl1cant preferred an appeal. Thejpp*at ,  

appellate authority by his order dt.17-1-94 rejected the appeal 

and confirmed the punishment. 

3. 	On going through the records it is disclosed that the 

Appellete Authority acted for some time as Enquiry Officer. The 

Appellete Authority would have formedsome opànion about this case 

4i. 
while acting asjEnquiry Officer. It is possible that the above 

impression carried by him while disposing of the appeal. The carrying 

-or may 
of such impression may/not effect the passing of the order in the 
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• 	 THe 	
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appeal but however it khas to be held that the carrying of the 

impression would I-iav& caned some harm to the applicant while dis- 

-uehave 
posing of the appeal Hence we feel that/to strictly adhere to 

the principles of naturaljustice and say that the Appellate Autho-

rity should not have taken part in the enquiry proceedings earlier 

to the disposal of the appeal. In that view we are of the opinion 

that the appellate order laJe to be se-t aside. However this will 

not prevent the respondents to. place the appeal before the appellate 

authority which has not tAen part in the Enquiry Proceedings at any 

Wa 

time and pass a suitable speaking order -end---eaez--suttab±s:ordet& 
da4c& at. L.3.  

-a-.mn=sa 

4. 	In the result 

The memorandum of apj 

before the Appellate — 
not taken part in Ui 

theepj4et&ffirdi dt.17tie94 isHset aside. 

1 submitted by the applicant shall be placed 

ity, which is in no way concerned and has 

net. The a said appellate authority 

shall consider the c ounds in the appeal and decide the same in 

accordance with 
	

its within a period of i months from the date 

of receipt oftcopyof this order. 

5. 	The O.A. is thus disposed of. No order as to coats. 

(R .RANGARAJAN) (B .s . 	• JAI-P 
_—Miber th) 	 Member (A) 
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Ditated in Open Coist. 
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